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I would like to add that as soon as 
the report is received from the Chief 
Technical Examiner, I will be placing 
a further statement on the Table of 
the House. 

Sbri BacIha Bamaa (Chandni 
Chowk): We have been fi.nding one 
after the other report after report 
that structures-whether they are put 
up by the private firms or the Cer-tral 
PWD--for certain purposes are not 
serving the purposes for which they 
are meant. One after the other, we 
are receiving SUch reports. I want to 
know if the Government is taking 
lome action in order to avoid recur-
rence of such incidents and avoid such 
losses. 

Sui T. B. Vittal Bao (Khammam) : 
The hon. Minister of Works, Housing 
and Supply, when he made a state-
ment, had not referred to one item, 
that is, who carried out the soil test 
before the building was put up. That 
is a very important thing. Even for a 
small building to be constructed, it 
is very important that the soil test is 
carried out. In his long statement, 
there is no reference at all to this as-
pect. In the detailed enquiry which 
is going to be made, let him take this 
aspect also into consideration. 

Shrl S. M. Banerjee: Who was the 
private contractor? 

Shrl Sadhan Gupta (Calcutta-
East) rose-

Mr. Speaker: Order, order. Before 
I call upon the han. Minister to reply, 
and make a statement, all hon. Mem-
bers who want to make any sugges-
tions should rise in their seats. Many 
hon. Members did so. Shri Sadhan 
Gupta did not then rise. I am sorry I 
cannot allow him to speak now. 

Shri Sadhan Gupta: My point arises 
out of the replies aiver.. 

Mr. Speaker: I am sorry. Then it 
wiII become endless. 

Two points have been raised. The 
first is, how far the sinking of the 
floor is likely to aftect the quality of 
the milk. The hon. Deputy Minister 
has said that it is only a storage tank 
independent of the chilling process. 
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That is only a preliminary step; later 
it is pasteurised here and this machine 
is all right. From that point of vil!\v, 
there is no danger to the quality of 
the milk. 

Regarding the other point, two por-
lOllS are interested in that. The CPWD 
has undertaken the construction and 
It has entrusted it to a contractor. At 
this stage, we are not able to say who 
is responsible for it. A committee has 
been appointed and all the sug-
gestions that have been made 
regarding the soil testing and 
so on will be considered there by 
that committee. So far as the serious-
ness is concerned, of course Rs. 3 
lakhs i. a big sum. It is not Ra. a 
crores. The main plant seems to be 
here. The damage is to one of the 32 
plants strewn over various places. 
Whatever it may be, not a pie shall 
be wasted. I am sure, the hon. Minis-
ter wilI see that a proper investiga-
tion is made and the statement will 
be plac!.d On the Table of the House, 
when it comes before him. I do not 
give my consent to this adjournment 
motion. 

LABOUR TROUBLE IN BHILAI STEEL 
PLANT 

Mr. Speaker: I have received notice 
of another adjournment motion on the 
following subject: 

uThe situation arising out of the 
recourse to firing, teai'gas and 
cane-charges on workers of the 
Bhilai Steel Plant, where there 
has been labour trouble recently 
over the workers' demand for bct-
ter safety measures lack of which, 
it is alleged, has rcsulted in a 
n';:mbcr of accidents and where on 
this account production work has 
been hampered." 
Shrt VaJpayee (Balrampur): Re-

ports of a disqueting nature have ap-
peared in the Press .... 

Mr. Speaker: In which paper? 
Shrl Vajpayee: In all the pllpers. It 

has been reported that due to some 
labour ti'ouble, production work has 
been partially affected. The local 
Press has reported that some damage 
has been. caused to the plant itselL 
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[Shri Vajpayee] 
We would like to be assured by Ute 
Ilon. Minister that adequate measw'es 
ltave been adopted to ensure the 
safety of the workers and that on no 
account will production be allowed to 
luft'er. 

Shrl RajeDdra D~  (Chapra) 

Mr. Speaker: Am I to call upon 
every signatory? Has he got anything 
special to say? 

Shri RajeDdra Singh: Yes, Sir. Ail 
is apparent from the newspaper re-
ports, the General Secretary of the 
Bhilai Steel Kamgar Union had to go 
on fast simply because he wanted the 
authorities to provide better safety 
measures, in view of the fact that 
si ~ the plant was erected, a large 
number of accidents used to occur. 
No! only fuat. The Government was 
callous about it and even where lives 
were lost, no compensation was paid 
or even if paid, was very much de-
layed. So, the General Secretary had 
to go on fast. 

Mr. Speaker: When did he start thc 
fast? 

Shri RajeDdra SID&'h: On Ute 10th 
February. Adequate measures should 
have been taken to see that accidents 
do not occur. One engineer who was 
riding a car was so rash that he 
knocked dawn a worker. This created 
a panic all-round inside the plant with 
the result that people began to run 
helter-,kelter. News went round 
that the authorities are going to fire 
on the workers. But the workers 
began to get out from the plant. When 
the people were flying her .. and there 
helter-skelter something might have 
happened; nobody can say. But there 
has b ... n no Injury to the plant tram 
the side of the workers. Nothing has 
been done so far from the side of the 
workers to injure the plant or to burn 
any jeep ...... 

Mr. Speaker: I am not going to al-
low more. I will helli' the hon. 
Minister. 

Shrl NarayanaDkutty Menon (Muk-
andapuram): The most important fact 

is not what actually happened theft, 
Of course, we all regret a strike had 
to be there in such an ImportaDi plaD&. 
where production is the most import-
ant thing. This demand has been 
there for a very long time. The most 
important thing is that in the plant 
there is no machinery either to consi-
der or negbtiate, so far as the de-
mands placed by the workers are 
concerned, whether they are tight or 
wrong. In such a vital sector of our 
industry, if Government do not find 
it proper to have a negotiating 
machinery to listen to the 
grievances of the workers, this kind of 
thing may continue. So, the most im-
portant thinl is, what steps Govern-
ment are going to take in the steel 
plants and in the public sector in 
general to see that the workers' 
grievances will be looked after and 
production will not suffer. That is 
the major thing to be considered by 
the House. Otherwise, this sort of 
thing will continue and production 
will suffer. 

The MinJster of Steel, Mines and 
Fuel (Sardar SwaraD Singh): I am 
sorry to say that since day before 
yesterday. the 17th February there 
has been considerable law and order 
trouble at the Bhilai Steel Plant. 'rhe 
Ministry has been in touch with the 
General Manager and I have myself 
spoken to the Chief Minister, Dr. 
Katju. 

According to the information re-
ceived so far, the General Secretary 
of the Bhilai Steel Kamgar Sa'lgh, 
Shri Deo Saran Dube, went on 
hunger strike near the cake oven area 
on the 10th February in protest 
against possible retrenchment of con-
struction workers and the alleged in-
adequacy of amenities like housing, 
water-supply and of safety measures. 
A few construction workE!l'S stopped 
work on the 12th and 13th, but they 
were persuaded to resume work. On 
the 16th again a few hundred eon-
struction workers in the e - ea ~  
and railway divisions left work, but 
most of them were per"uaded to 
return. . 
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Tbe !ituation, however, took a more 
aerious turn on the 17th morning 
when a crowd at construction workers 
surrounded a construction engineer 
and demanded promotion, better 
wages a.nd so on. When he made 
efforts .to persuade them to disperse, 
he was manhandled and his jeep as 
well as another jeep was set on fire. 
Thereafter, crowds of construction 
workers began to collect in oth .. r 
areas also. The District Magistro te 
and the Superintendent at Police a r-
rived with a police party. Neverthe-
less, the crowd continued to throw 
stones and various groups of construc-
tion workers continued to move with-
in the plant site trying to intimidate 
the operation staff and tum them 
away from the work. The coke pusher 
and the locomotives carrying iron and 
slag from the blast furnaces .,ere 
surrounded. The pushing of coke 
and the tapping of the two blast fur-
naces had therefore to be su.pended. 
On the .ev .. ning of the 17th, the Com-
missioner of Raipur Division arrived 
on the spot and immediately alT8nged 
for police reinforcements. 

On the 18th morning, the situation 
became more serious. Between 10-30 
a.m. and noon, larg" crowds of people 
collected in the power house area, Cllt 
the pipe rarrying liqllid fuel and !ook 
possession of the ash pump hous". 
Work in the power house, i i ~ 
the blower and the boiler had, ther,,-
fore, to be suspended. The District 
MaJ[istrate then promulgated an order 
under section 144, Cr. P.C., prohibit-
ing the gathering of more than fiVe 
persons in the .teel plant area. With 
the arriva I of more police reinforce-
ments, the situation was gradually 
brought under control. In the process, 
the police had to resort to cane 
charges and the use of tear gas to 
disperse violent crowds. Some people 
were hurt and a few arrests made. 

By the evening, the pushing of coke 
and the operation of the power house 
and of thE! fI.rst blast furnace were re-
sumed. Later in the evening, the se-
cond blast furnace was also re-started. 

The area was patrolled by the police 
in the night and nO incidents have 
been reported, There has so far been 
no serious damage to any part at the 
plant. The l.:-cal authorities consider 
that there is now adequate police 
force to restore peace and order, I am 
sure that hon Memben will agree 
With me that in a situation like this 
the fil'st duty of the Govprnm.ent is to 
restore peace and order, 

Sbri S. M. Banerjee: May I ask one 
question? 

Mr. Speaker: I am not going to al-
low hon. Members once again to go 
on putting que.nons. 

Sbrl S. M. Banerjee: I did not get a 
chane·c. 

Mr. Speaker: 1 am not going to give 
a chance. It is not as if every han. 
Member has got to be given a chance. 
I have to make up my mind as to 
what exactly the position is, and it I 
camp to the prima facie conclUSion 
that there is a case for us to adjourn, 
I will do so. I am satisfied that there 
is nO prima facie case. If the autho-
rities had actually acted in a way 
other than what they did, I would 
have allowed the adjounment motion. 

It is really unfortunate, because nil 
of us were under the impression that 
this is one of the three plants where 
there has been no trouble at all. It 
was only on the 3rd or 4th of this 
month that I was there. The hon. 
Finance Minister and the Prime Minis-
ter of Russia were there later. The 
hon. Member has suggested ''We must 
anticipate trouble everywhere and 
we must have a machinery for this 
trouble". I am yet to see an non. 
Member rising in his seat, saying or 
advising these people to do better ser-
vice. After the change-over of the 
Government in 1947 we seem to con-
tinue the same old course of crying 
"my conditions of service should be 
improved", as if those who are in the 
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[Mr. Speaker] 
service do not belong to this country. 
Hereafter, instead of moving adjourn-
ment motions of this kind, I would 
suggest to them to go round the coun-
try and advise the workers to do 
better service and then demand 
better condtions of service. Because, 
this kind of thing cannot go on. 

I have made enquiries from some 
of the Russian engineers there "Is 
there any labour trouble there?" And 
they have replied "fortunately, there 
is nothing here". The hon. Finance 
Minister was there, and he went rouJld 
the plant. The hon. Prime Minister 
of Russia also went there. Now, in 
spite of all these, some trouble arises 
and if a man fasts, I am really SUl'-
prised that people should have taken 
notice of it. I will never allow any 
matter to be brought here, merely 
because a man chooses to fast. Let 
him go on fasting. It is wrong to have 
brought it up here. I disallow the 
adjournment motion. 

Shri TJagl (Debra Dun): Yes, let 
us not be weak-kneed. 

Shri Vajpayee: On a point of clarl-' 
Hcation. 

Mr. Speaker: There is no point fO!' 
clarification. 

Shrl Rajendra SIngh: On a point of 
order. 

Mr. Speaker: There is no point of 
order. 

Shrl Rajendra Siagh: On a point. . 

Mr. Speaker: No point of order can 
arise out of my order. 

Shri Rajendra Singh: I am not ra:!J-
ing anything against your order. It 
has something to do with the ad-
journment motion. 

I Mr. Speaker: Under the rules, a 
point of order cannot be raised on 
nothing. I am going to take up the 
next item. Shri K. D. Malaviya. 

8hri Ralendra Singh: Sir, may I 
point out ..... . 

Hr. Speaker: If he persists, I will 
have to take disciplinary action 
against him. There cannot be a point 
of order on nothing. I have given my 
ruling on this adjournment motion. No 
point of order can be raised on my 
ruling. If that is accepted, there I. 
nothing on which a point of order can 
arise. If the hon. Member wants to 
lay anything, let him write to me. I 
will bring it up tomorrow, if I think 
there is anything important in it. 

12.25 hrs. 

PAPERS LAID ON THE TABLE 

NOTIFICATIONS ISSUED UNDER MINES • 
MINERALS (REGULATION" DEvELoP-
MENT) ACT. 

The Minster of Mines aDd Oil (Shrl 
K. D. Malavlya): I beg to lay on the 
Table, under sub-section (1) of sec-
tion 28 of the Mines and Minerals 
(Regulation and Development) Act, 
1957, a copy of Notification No. GSR 
1366, dated the 12th December, 1959. 
[Placed in LibraT'lJ, See No. LT-1900/ 
60]. 

NOTIFICATIONS ISSUED UNDER ALL INDIA 
SERVICES ACT 

The Deputy MlnJster of Flnance 
(Shri B. R. Bhap!): On behalf of 
Shri Datar, I beg to re-Iay on 
the Table, under sub-section (2) of 
section 3 of the All India Services 
Act, 1951, a copy of each of the fol-
lowing Notillca!ions:-

(a) GSR No. 957 dated the 22nd 
August, 1959 making certain 
amendments to the All India 
Services (Death-cum-Retire-
ment Benefits) Rules, 1958. 

(b) GSR No. 958 dated the 22nd 
August, 1959 making certain 
amendment to the All India 
Services (Conduct) Rules, 
1954. [Placed in Library, See 
No. LT-1581/59]. 

(e) GSR No. 983 dated· the 29th 
August, 1959 making certain 




